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REJOINDER TO REPLY FILED BY RESPONDENT NO. 6 – CENTRAL POLLUTION 

CONTROL BOARD 

(1). The Petitioners respectfully submit that Respondent No. 6 has stated that cold storage 

projects fall under the “Green Category” of CPCB classification and that the responsibility for 

granting Consent to Establish (CTE) lies with the State Pollution Control Board (UKPCB). 

(2). It is submitted that even “Green Category” units require prior CTE before 

commencement. In the present case, the construction work order was issued on 04.12.2023 

(Annexure B of OA), whereas the application for CTE was not even filed until 28.04.2025. 

This establishes that the project commenced unlawfully, without mandatory permissions. 

(3). The Petitioners further submit that Respondent No. 6 has not specifically denied the 

central issue of construction commencing without CTE. Instead, they reiterated preliminary 

submissions and referred to other permissions, including tree felling approval granted only 

on 19.11.2024 by CHO, Dehradun (as per Para 10 of their reply). This itself shows that 

major approvals were obtained long after construction work had already begun in 

December 2023.

 

PRAYER 

399



In view of the above, the Petitioners respectfully pray that the Hon’ble Tribunal may take on 

record the reply of Respondent No. 6, which confirms that cold storage projects fall under 

“Green Category” requiring prior CTE, and that tree felling permission was granted only 

belatedly in November 2024. Both facts corroborate the Petitioners’ grievance that the 

project was commenced illegally in violation of mandatory procedures. 

 

 

Place: Dehradun 

Date: 15.09.2025 
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